(TO BE PUBLISHED IN PART IV OF DELHI GAZATTE EXTRAORDINARY)
GOVERNMENT OF NATIONAL. CAPITAL TERRITORY OF DELHI
DEPARTMENT OF LAW, JUSTICE AND LEGISLATIVE AFFAIRS

“No. F.14(5)/LA-2004/ ' Dated : 26th March, 2004

The following Act of the Legislative Assembly of the National Capita Territory of Delhi
received the assentof the Lt. Governor of Delhi, on the 25th March, 2004 and is
hereby published for general information -

THE APPROPRIATION (VOTE ON ACCOUNT) ACT, 2004
(Delhi Act 2 of 2004)
{As passed by the Legislative Assembly of the National Capitat Territory of Delhi)
An Act to authorise payment and appropriation of certain sums from and out
of the Consolidated Fund of the National Capital Territory of Delhi for the

services in respect of the months of Aprif to July, 2004,

Be it enacted by the Legislative Assembly of National Capital Territory of Delhi in
the 55th  year of the Republic of India as follows:-

SHORT TITLE. 1. This Act ‘Mmay be called the Appropriation (Vote
on Account) Act, 2004,

Vote on Account for 2. From and out of the Consolidated Fund of the
Rs. 4506,01,00,000/- National Capital Territory of Delhi, there may be
out of the paid and applied sums not exceeding those
Consolidated Fund of specified in  column (5) of the schedule
the National Capital amounting in the aggregate to the sum of
Territory of Delhi for Rupees four thousand five hundred six crores

the months  of and one lakh towards vote on account for
Aprit to July, 2004. defraying the several charges which will come in

the course of payment during the months from
April to July, 2004 in respect of the services
specified in column(2) of the Schedule.

APPROPRIATION. 3. The sums authorised to be paid and appiied
from and out of the Consolidated Fund of the
National Capital Territory of Delhi by this Act, shall
be appropriated for the services and purposes
expressed in the Schedule inrelationto the said
period.




THE SCHEDULE
(See Section 2 and 3)

(Rs. in thousands)

SUMS NOT EXCEEDING

DEMAND  SERVICES AND PURPOSES . Voted by the Charged on the Total

NO. Legislative  Consolidated
Assembiy Fund

1 3 4 5

1 Legislature Revenue 19000 1300 20300

2 General Administration Revenue 144300 6900 151200

' Capital 33300 0 33300

3 Administration of Justice ‘ Revenue 299600 91500 391100

4 Finance Revenue 233500 100 233600

5 Home Revenue 329700 500 330200

Capital 1700 0 1700

6 Education Revenue 4475800 900 4476700

Capital " 102600 0 192600

7 Medical and Public Health Revenue 2353800 100 2353900

8  Social Welfare Revenue 1039000 100 1039100

Capital 4108600 0 4108600

9 Industries Revenue 168100 100 168200

Capital 48100 0 48100

10 Development Revenue 668300 700 669000

Capital 403800 2800 406700

11 Urban Development and Revenue 4612200 0 4612200

Public Works Capital 11900600 216700 12117300

Public Debt. Revenue 0 5499700 5499700

Capital G 8063300 8063300

12 Loans to Government Servents  Capital 30000 0 30000

13 Pension Revenue 113300 0 113300

Total 31175400 13884700 45060100
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(P.S. Parmar)

Deputy Secretary {Law, Jystice & Legislalive Affairs)
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